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FORM NOA4 
(sEE RULE 121 

CNTRh1J ADMINISTRhTIVE TRIBUNAL 
GU\HTI BENCH 

OR.L)ER SHiT 

In O..A.....*a •,e*G . •.•* • eto 60 

.. ..... . 

Name of 	43.pplica.nt(S)
.Ah   

. . . . . . 	 . 

Name of 	Respondent(S) . . 
 

advocate for the hpplicaflt 
•1t0 .

. 	 . . 0•• 

CouflS?l or tha 

E 	
cDR OF THTRIB 

* 3Q.4.2004 	H 	 . eard Mr. 	zhrned, learnud counsel 

- 	 1cC) M. A.K. 

;.J(L 

c 	.- 

Dtcd....... 

for ttie app i. an - - 

ChaudhUri. learned Addi. C.G.C. for 

the respOfldeflt 3 . 

ISSUC 
notice to show caUSe as to why 

the application shall not be admitted, 

returnable within four weeks. 

. 	

jst on 31.5.2004 for admiSSi°• 

1 	 Meanwhil5. the operation of the order 

I 	
dated 12.02.2004 (AnneXUre-) is stayed 

luntil further orders. 

O#rC 	7 	 I 

of4 f I 
 imber (It) 

e  
4 

ro 	31.5.20041 	
urther four weeks time is 

given to the respondents to file 

4j 	
written statement. Lit on 5.7.2004 

for admission. 

emher (A) 

COY 	 m  
.c pa 	No 

'1 



C.A.104/2 004 

lvi 	 V  

	

31.8.2004 	List the matter on 6.9.2004. 

s" 	 '~J'M 'embe ~r 
/ 	

''• 	 bb 

	

•,,, 	 6,9. 04 	Pass over for the day.: 

tA 

le_,c AM ~="b e ~r 

' S 

• 	 79.O4', 	Present: Hon'ble Mr.IC.V.Prahladan, 

Athinistrative Mber. 

Heard Mr.A.Mimed leariied 
counsel for the applicant and Mr.A.X. 
Choudhury, Adl.C.o.s.c* for the Rea- 

	

• 	 - - 	 pondente. 

	

- 	 In this application the appli-' 

, 

	

	 cant has prayed for direction on the 
- Respondents not to make any recovery 

V . 	 frctn the a1pplicant. The applicant was 
V 	

posted in Interaational Border of China. * 	
V 	

* 	 therefore, the,applicant could no t  
V 	

'a party to O.A. 06.74 of 1999 	Lordei 
S 	

: was passed . this Tribul on 4th day 
'o April, 2001.. The applicant is 

lysituatedas those applicants in O.A. 
N0974 of 999 Therefore, the learned 
counsel for the applicant has prayed 
that the similar 'benefits my. be granted 
otb:apPcaflt4 

 

• 	4Z,. however, find that it will be 
• harsh and oppresdve to the applicant if 

- 	
suchreco,erijeS akê made on the:strength 
of the cumnunicatjon dated 9.2.99. The 
authority finally decided to recover the 
said amount only in February ,  1999 and 
therefore, the aforesaid move shall be 
prospective only and therefore1 the 
move taken by the, respondents for reco- 

contd.. 



OJt. 104 df 2004 

- 	
-- 

..9.04. 	very the amount on account of free ration 

supplied with effect from 31.1.1995 vide 
order dated 9.2.99 is held to be &nsuataj.. I 	nab1e and same is accordingly set aside. 

, 	 In the light of the above, the appiju. 
fL 	 cation stands disposed of, There shall •  

however, be no order as to costs. 

ZZ 
Meaibw 

/ 

1m 

AA 

S 



Ad:z;'T 

29 APR2004 
IN THE CENTRAL A1IMIN1STRATIVE 

CiITWAIIATI 1WN(1[ (UW1I 

	

AAT1t 	Guwahati Bench 
anJ vy £aa.naa — 	 — — - 	 - 	 - 

8 T&T A flflT T' £ 'PUt TT*'T V g"*'TfW dl (hE' 'TTTD ,Mivrrl £ I 
4't.L I L1*-4 & I'.DLI 	 Jf% .& %F1 I# 'l.Sr I IIJ ..L.iL t I IIJJJ 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIINAL APPLICATION NO /01f OF 211fi4, 

I3ET*TEEN 

1I • •T 

Mni tapswau 

Applicant 

-Versus- 

in union ot infla & . 	utners 
Respondents 

L1141 I—LIF IDA I ! AII' iurTh 

Anncxijre-A is Inc photocopy of such tettecs iatec! 2)4ft i-14. 

Anncxuz-B is thc photocopy of letter No.1061411M IQ dated 9t 

$liucirv IQQQ 

S 

AnnexureC is the photocopy of interim order dated 19999 

passed by this Hon'bie Thbunai in UA.No.75 of 1999 

AnncXure.-L' is tne pnoiocopy at common JuGgment and Ctder  

dated 4th  April 2001 passed in (IA.No. 48 of 1999. UANo. 69 

of 1999, OANo. 74 of 1999, OANo. 75 of 1999. 0A.N0. of 

'1999andcANo17of099byihisHonbiei6bunaLAnnvxure 

13 is the photocopy of Judgment Order dated 24 Februaiy 2004 

passed by this Honble Tribunal in OANo 106 of 2003. 

A mewi re. - E is me pnot000py 01 letter No.4LU V4!WIi&/ 1-12. 

(Civ) dated 12th  Febniaiy 2004. 

Ills unginat Application IS macic against inc unpugneci orcier at 

recovery of Field Service Concession vide letter No.420404/WP/KS/ST-

12 (Civ) dated 12 Feb2004 issued by the Office of the Respondent No2. 

S 

S 

S 

U 



Inc applicant is a LIetence urvillan working iinoer the KeSpOfl(Ieflt NO.2 

as termanent labour. The applicant had enoved the field service 

concession till February 1999 as the area under which he was working 

was a tiela area and from retiruaty 099 tile Kespoticlelits had stoppe(1 

the said concession on the plea that the area was reclassified as modified 

field area from January 1995. In the mean time the Respondents has 

issued-a letter No.106141PC1Q dated 9' February 1999 for recovery and 

ctgnnap M' I?jpll Sprvit'p r; 	m t1i virtn1i nnit r%f flefpngj 
ro -  -- -- - 	 - _______ 

establishment. It is worth to mention here that at the relevant time 'v4ien 

the recovery letter was issued iiie applicant was woding in a iigh 

Altitude Area near international border of China. Being agieved by the 

letter No. 106/4/PC/KO• dated 0' February 1999 issued by the 

Kespon4ients, some or tue Lietence civilian -or various unit had 

approached the Hon'ble Central Administrative Thbunai. Guwahati 

Bench, Guwahati by filing OANo. 48 of 1999, O.A.M. 69 of 1999, 

UA,.NO. .74--01. 1999, UANo .15N-at •i., .U.&NO. -Ot 19' and- 

O.A.No.77 of 1999 aanst the impugned order of recovery of kield 

Service Concessions. The Hon'ble Tribunal vide its Interim Order dated 

4 'J-4J- l9#9 passed in tire atxwe said originat ppneanon stayea tile 

operation of impugned Order dated 09-02-1999 issued by the 

Respondents until further order. The Hon'ble Tribunal finally heard the 

above all the  Original Application on 4W  April 2001 and passed a 

cnmmn n1mmrnt 1w 'pftitia qqiAp. th ;mniicnwl fliylpr (1tPii flQfl 
-. - -- -- - -o------_-,,-_ ---- -.- _-- -- ___3_ 0 -  - - 	-- - - 	- - 
1999 for_Recovery of Field Service Concession from the Defence 

civilian timplayec. It is to tie stated mat due to Special ASS1flutflI at 

the International Bonier near China at a 1-Iih Altitude the applicant 

could not approached the Hon'ble Tribunal, Guwahati Bench. Guwahati 

against the impugned recovery letter dated 9" February 1999 issued by 

ttw 1?pncni-lpntQ 1\TeW tlw Rpqnmrjpntc hv 	mA .- - -------*-__._- -" ---_-- 

No.420101/WP/KS/ST-12 (Civ) dated 12th  February 2004 for recovery 

of the t'ieici Service concession from me AilC5nt on the ground that ne 

was not party in the Original Applications filed by the similarly situated 

persons. Hence the applicant had filed this Original Application for 

settIng asiac the impugned letter r4o.42U4t'4IWtl&SFSI-I! (CIV) dated 
12th l-'ebruary 2004 for recovery of the lield Service Concession from 

the Applicant 

I 
I- 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GLJWAHATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECTION 190? THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACI 1985) 

ORIGINAL APPLICATION NO. 	. ft OF 2004. 

BEtWEEN 

Shri .iapeswan Rai 

P/No 6403130 

Permanent Labour 	 * 

Son of Late Sohan Rai 

Office of the Commanding Officer 

505 ASC Battalion 

C/o99APO 

Applicant 

The Union. of India represented by the Secretary 

to the (Iovemment of India, Ministry of Defence, 

South Bloclç and New Delhi-i. 

S 

The Commanding Officer, 

5(35 ASC Battalion 

C/o 99 APO 

The Controller of Defence Accoimts (CDA), 

Mstry of Defence, Udayan Vihar, 

Guwahati-781171. 

Respondents 

99d 
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DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This Original Application is made against the impugned order 

of recovery of Field Service Concession vide letter 

No.420404/WPIKS/ST-12 (Civ) dated 12 Feb2004 issued by the Office 

of the Respondent No.2. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the instant 

application is within theunsdiction of the Hon'ble Thbunal. 

LIMITATION 

The applicant ftirther declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 

of the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble applicant is a citizen of India and as such he 

is entitled to all rights and privileges guaranteed under the Constitution 

of India. The 'applicant is Defence Civilian Employee belongs to 

Group-D category. He is low paid poor employee serving under the 

Commanding Officer 505 ASC Battalion, CIa 99 AFO. 

4.2) That your applicant begs to state that the Defence Civilians 

serving under field area are entitled for field service concession as per 

details given in Appendix "C" to the Ministry of Defence O.M. No. AO 

2584/AG/PS-3 (a)/97-S/D (Pay/Service) dated 25-01-1964. 

Annexure-A is the photocopy of such letters dated 25-01-1964. 
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4.3) That your applicant begs to state that the applicant had enjoyed 

the field service concession till February 1999 and from February 1999 

the said concession was stopped by the Respondents on the plea that 

the area where applicant is working has been reclassified as modified 

field area from January 1995. As such the applicant was denied the 

benefit of field service concession. In the mean time the Respondents 

has issued a letter No. 106/4/PC/Q dated 9th  February 1999 for recovely 

and stoppage of Field Service Concession from the various unit of 

Defence establishment. It is worth to mention here that at the relevant 

time when the recovery letter was issued the applIcant was working in a 

High Altitude Area near international border of China. Being aggheved 

by the letter No. 106/4/PC/KO dated 9th  February 1999 issued by the 

Respondents, some of the Defence Civilian of various unit had 

approached the Hon'b!e Central Administrative Tribunal, Ouwahati 

Bench Guwahati by filing O.A.No. 48 of 1999. O.A.No. 69 of 1999. 

O.A.No. 74 of 1999, OANo. 75 of 1999, O.A.No. of 1999 and 

O.A.No.77 of 1999 against the impugned order of recovery of Field 

Service Concession dated 9th  February 1999. The Hon'ble Tribunal 

vide its Interim Order dated 19-03-1999 passed in the above said 

Original Applications stayed the operation of impugned Order dated 

09-02-1999 issued by the Respondents until fUrther Order. The Hon'ble 

' Tribunal finally heard the above all the Original Application on 41h 

April 2001 and passed a common judgment by setting aside the 

impugned Order dated 09-02-1999 for Recovery of Field Service 

Concession from the Defence Civilian Employee. it is to be stated that 

due to Special Assignment at the international Border near China at a 

High Altitude the applicant could not approached the  Hon'ble Tribunal, 

Guwahati Bench, Guwahati against the impugned recovery letter dated 
9th February 1999 issued by the Respondents. 

Annexuie-B is the photocopy of letter No.106/4IPC/Q dated 9 th  

February 1999. 

Annexure-C is the photocopy of interim order dated 19-03-1999 

passed by this Hon'ble Thbunal in O.A.No.75 of 1999 
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Annexure-D is the photocopy of Common Judgment and Order 

dated 4th  April 2001 passed in O.A.No. 48 of 1999, (AA.No. 69 

of 1999, O.A.No. 74 of 1999. O.A.No. 75 of 1999 OA.No. of 

1999 and 0.A.No.77 of 1999 by this Hon'ble Tribunal. 

4.4) That your applicant begs to slate that it is settled law persons 

similarly situated to the beneficiaries of a Judgment are to be extended 

to other similarly situated persons without approaching any court of 

law but surprisingly the instant Respondent vide its letter 

No.420404IWP/KS/ST12 (Ci) dated 12'  F'ebruary 2004 ordered 

Recoveiy of field service concession from the instant applicant. In the 

impugned order dated 12 th  Febniaiy 2004 it has been stated by the 

Respondents that the applicant was not a party in the cases which was 

flied before this Hon'ble Tribunal against the Recovery of field service 

concession.. 

Annexure-E is the photocopy ofietterNo.420404/WP/KSJST- 

- 	. 	 12 (Ci) dated 12th  Feb 	2004. 

4.5) That your applicant begs to state that it is unjust to discriminate 

among the employees similarly placed in the same department and it is 

also not proper to insist on eveiy aggrieved employee to approached the 

court when the actions are identicaL 

. 

5) 	GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

In view of the humble submissions made and facts and circumstances 

explained in the foregoing paras, the impugned order is arbitrai , mala 

tide, discriminatory and badly misconceived on the following amongst 

other grounds: - 

5.1) For that, the similarly situated persons who are working under 

the seine department and in the same office have been granted the 

relief's which has been settled by the Hon'ble Tribunal but the 

Respondents are not giving the same reliefs to the instant applicant As 

such the action of the Respondents are bad in law and also not 
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maintainable. Hence the impugned Recovety Order dated 12th  Februaiy 

2004 issued by the Respondents to be set aside and quashed. 

5.2) For that, being a model employer the Respondents cannot deny 

the same benefits to the instant applicant which have been granted to 

the other similarly persons. As such the Respondents should extend this 

benefit to the instant applicant without approaching this Hoifbie 

I'ribunaL 

5.3) For that, the matter has already been settled by the Floifbie 

Central Administrative Thbunal, (iuwahati Bench, Uuwahati in similar 

Cases as such the Respondents cannot deny the same to the applicants. 

5.4) For that the Respondents have violated the Article 14,16 & 21 

of the Fundamental iights guaranteed under the ("onstitution of India. 

5.5) For that, the action of the respondents is arbitrary, mala-fide and 

discriminatorj with an ill motive. 

5.6) For that in any view of the matter the action of the matter the 

action of the Respondents are not sustainable in the eye of law as well 

S 

The applicant craves leave of this Hon'ble Tribunal 

advance further grounds the time of heaiing of this instant 

application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

axilable to the applicant except the invoking the jurisdiction of 

this Hon'ble Tribunal under Section 19 of the Administrative 

Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

IN 
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That the applicant further declares that he has not filed any 

application, writ petition or suit in respect of the subject matter 

of the instant application before anv. other court., authority, nor 

any such application, writ petition of suit is pending before any 

of them. 

8) 	RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above the applicant most respectfully prayed that 

Your Lordship may, be pleased to admit this 

application, call for the records. of the case, issue 

notices to the Respondents as to why the relief 

and relieves sought for the applicant may not be 

granted and afler hearing the parties may be 

pleased to direct the Respondents to give the 

following relieves. 

8.1) That the Hon'ble Tribunal may be pleased set aside and 

quashed the impugned Order Na420404h1)iv  ''ST-' " 'i'') 'ted I TV X ZV.LU 	- i 	V 

Februaiy 2004 issued by the Respondents. 
S 

8.2) To Pass any other relief or relieves to which the applicant may 

be entitled and as may be deem fit and proper by the Hon'ble Thbunal. 

8.3) To pay the cost of the applicatioii 

INTERIM ORDER PRAYED FOR: 

9.1) The Hon'bie may be pleased to stay the Impugned Order 

No.420404IWPIKS/STl2(Ciy) dated 12 February 2004 issued by the 

Respondents and also direct the Respondents not-to iiake any, recoveiy 

from the applicant.. 

Application is filed through Advocate. 





EJL 
KJL 
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VERIFICATION 

1, Shri Tapeswari Rat, P/No. 6403130, Permanent Labour, Son of 

Late Sohan Rai, Office of the Commanding Officer, 505 ASC Battalion, 

CIo 99 APO do hereby solemnly verify that the statements made in 

paragraph nos. are true to 

my knowledge, those made in paragraph nos. 

are being matters of records are true to my infonnation derived there from 

wich I believe to be true and tzose made in paragraph 5 are true to my 

• legal advice and rests are my humble submissions before this Hon'ble 

Tribunal. I have not suppressed any material facts. 

And I sign this .verificat on on this the day of 	I1'J 2004 

at Guwahati. 

( . I 

I 
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I\ppfl lx ' 	' Lo (()VC F  ifliict L 0 	i 1 

rli.nis try of I)t CflC( le ttr No. A/0250'1/N./ 

	

C OtIC 	31011S ADIIISS UJLL 'IO CIV 1L,i/\NS pAfl) flQ 1)1: j.j: icr: 
SERViCES ESTIMATES INCLUDING clviuIAfl Et1PLOYEE 

 

COMB/1'AflTS AND rics (E) (Bc/ru POSTED AND LJ\LLY 

RECRUtTED) 

Free rations as scale applicable to .combaLw)I: 
of the Army of Air Force, as the case may be, 

H 	and Fuel. 

Free cented/bashe acOuiinOdJ UOI) and coJuJ: u'(I 

service to the extent feasible. 

	

) (c) 	Free clothing on minimUm essential scale of 
/riimy personel if th ( ,  crps r mniiu3er/Tc in 

C Ai.r Force Command considers the issue of 
such clothing essential for opertiomial 

• 	reasOnS . 

	

(a) 	Free remittance of family allotmentS 

Free medical treatment and hospital treatment. 

Jound/i1iJUrY or family pensiOfl or gratuity 
under Chapter XXXVIII CSfl or 	/57/57//I'i 20/50 

a s the case muey be, or coIlIpC.n3atio11 umidmr L1i 

worker's comnpenSatl0) Act z)iere applicable. 

	

•\ (cj) 	2 p05 
taqe free forces letLS per individual 

pCLew&k. 

	

(h) 	5iimittance within Inc3 ia 1 	1 ts of money orcThr!; 

amid 
Indian Orders tree of Commission uptO th e 

• I W 1XI 	value of Us . 30/- per ioi Lb 1 17  

.jMdividUai. 

Retntli o.E fanily accomodation allotted 
by Government at the old duty station on payimc-nt Of 
normal rent. If the accommOdation retained is 

required to be allotted to another en eit ed 
• 	personal or exicjencc' of erviCC, the 

fImm.1.J las 

may be shifted to alterI)ative acCOmfl1OdaLi01 

whether appropriate or inferior to the 
.taLUS 

of the individual C mcarned . 

H 



-2- 

i - 	i nwance will Coitj uC to b 

• 	) tote.- 	1. 

admissible in full. 

2.' 	
The conCeS51° in (1) above is appiicflhle 
onl in respeCt of accouunodatbon held by 

f Defence. Separate 0W fl i:r 
the Ministry o  
will follow in respect to acco1flm0Cat,l,0n1 

elOflglflg to the MinisttY, of VU &R. 

The concessionS in this annex. are also 
3p)11c1e to DP vide C.G.D.A 110.21013(I)/ 

66_Ar1_c/22. Orders are alsO 
appliC11)lC 

to Industrial employees U4i of Defence 

letter 	
/11452/0.4(Civ) (d)/F47/S/D 

• 	 (CIV.II)/07 B_12-65)- P184. 

>  \0 

H 



-: 	-' 2.6/4/PcJ 

I 181 N 
505 AC 8n 

 

238 	ns t' 1  Qunp 	. 	 fy 

C. 859 	
p) Typo 'A' 

ec 
5MtnDaJ/  

I ~QA 

., 

10 	ikrther to our lottar of even No datoø 13 Jan 99 and 
ALAQ thung 2ottor No ALA('4/.L7O/vol 2/.22. tedQ4
2, CQnfirtj'co,j0tj0 report ty 1ozse be fd to thic H a directed by 	Q.ciahati letter circulated vido our lettar unoor ref on the follwl ng  aspecto z 

kecovarje5 an accàunt of Ration suppliod free wef 
JJ. 

$ Thr  

ADc overies on 	of Ucence fee. single accii f 31 Jan 95 

Lito of stopp&90 tf isauo 
Xatj.on, 	 01 free rA tion and irma acca 

() 	 of eliglkei1ity for 	/gwef 02. Fob 	aP11O. 

• /tt;v ')T 
( 	$ 	cn ) 
Col 
Ads Coadt C1..t 
f or Stn Ccr 

CWt trlc4V 
Udeyen Vihe 
QJahatjdØ 7flL.1 

ALAO42 (.oy  Lthun 

j 

For your in z,atj 

4. 

S 
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D ate  

19.3.99 

In The Cental Adniinisative Tribunal 
GUWAIIATI BENCh 	( WAHAT1'. 

( 	
ORI)ER SIIET 

APPLICATION NO. 777 c 	(W 199 
 

App'icant(s) ,6.) 	)/  

Rcspondcnt(s) 	 J 	/ 
Advocaic for AppIcunt(s) //(, 1)• //, 

Mvocate for Rcspondent(s)  

p .  

Order of the. Tribunal 

Pre9çnt : }kxYble 1tr. Justico fl.fl.Bwuh, 

Vice-thajrm -in. 

IBsue notice as to why the 	- Uc -i- 

tion &i.ill not be rv-1'ittad. 

Hc~ ird Mr. P. 	r2d, le.irne cc,uncr1 

on heilf of thn 

on the 1ntorm 	ptrn'er. 	Tnqv' rYit 1" 	'i 

to why thP inter1.r pzJor- 	4- 11 not 

ci -raritcO 'is prya for. 

e -ln\1hije 	t}v- 	op-  rtion 	n 

1?1r-5 or1er c1itri (v)n7cir 	is P tvr1 

• - ç 
	

'in' I I 	trty- -  crdcri- . 

ct.tc is nctumaMn on 2'.11.. 

p Jv 	
' ./ - 

tri 
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CENTRAL AD:T:I.TRATIvr: TR19UN7I, CUhiiATI T1L'H. 

Date of Order 	This the 4th Day of April,2001. 

The Hon b1e Mr 	t.iCe D.N .Chowdhury,Vice-Chairnan. 

The Hon.'ble 'WL<.Sharma, Adrninistrativ€ Menber. 

O.A. NO. 48 of 1999. 

Shri Raj'na Bhadram and 364 others 

•- Versus - 

union of India & Ors. 

O.A. NO. 69 of 1999. 

Shri pulin Chandra Nath & 43 others. 

- Versus - 

Uhion of India & Ors. 

O.A. NO. 74 of .1999. 

shri Kishori Rai and 13 others 

- Versus - 

Unionof India & Crs. 

No. 75 of..1999. ... 

Shri Pranab Ranjan DaB and 10 others. 

• - Versus - 

Union'óf India & ors. 
S 	 - - - 	- 	-S  

: 	•• Applicants 

. .Respondents. 

.. Applicants. 

.Responderits 

. . Applicants 

• Respondents. 

. . Applicants. 

Respdzidents. 

UeA. NO. I 0 O 

v ri Anu Rain Nath and 105 others. 
,..• 	 ' 

-) 	

- Versus - 

ionoIndia & Ors. 

O.A. No. 77 of 1999. 

shri .Ajit 	and 41 ot •:s 

- Iersus 

.onrofIndia & Ors. 

. . App1icnts 

Rsoddents 

Applica'nts. 

. Responents. 

ri.A.Ahrned. Advocate for all the appliCants 7  
 5 .)5_ • . 	t_ 

Shri B..C.pathak. AddlC.G.s.0 for tic respondents 

contd.. 2 
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The isuc invzlved in all these tases Sin=e are of 

Similar nature. All these applications were accordingly 

taken up tcgther fcr consideration, 

The key Issue raised in these applications pertains 

to the .entitlement of these applicants to get the Field 

Service Concession in terms of Office Memorandum No.A 02584/ 

AG/PS-3(a)/97-s/D(pay Service) dated 25.1.1964. According 

to the applicants since the authority considering all the 

aspects of the mtt.er granted Field Service Concession and 

they are enjoyIng tli: same for decades together there CdflflOL 

be any reaon n th part of 	respondents for denyir 

the aforesaid concession. Th 	li.cant also 	sai1ed .e 

communication issued by the respondents whereby the respon 

dents sought to stop and recover the Field Service Concession 

from the applicants.  

have heard the léa 'd counsel for the parties 

at length. ie have also cons 	d the respective '- eadings 

inclu,ing the written statE- - 	ji the respondent 	From 

the,facts enumer - 'd it thus 	•ar that by memorandum 

I , 	 dated 25 .1 .1964 provisions wer made for certain concessions 

to the civilians. Details of which were indicated in the 

letter No. A/02584/AC/p:83(a)/97- S/D (Pay Service) dated 

25.1.1964. The Government of India by its letter dated 

2.3.68 modified the Field Service Concession in the followin' 

manner 

	

/4"" 	4y/ 
CD 

	

ci 	cr 
 

IL 

l(j)  The rates of Special Compensatory Allow- 
ances were revised w.e.f. 01.03.68. 

Field service concessions ceased to be 
admissible In the stains of Srnagar. 
Jamrnu. Udhampur, Darjeeling w.e.f.0l.03. 
69. and SiligurI and cgdogr w.e.t. 
01.03 

•29, 

Consequent upon the withdrawal of the 
Field Service Ccncess.icn in the above 

rA 

contd...3 
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stations, some other concession, were 
sanctioned to the service personnel 
as provided in Appendix 'A' and for 
Defence civilians as in Appendix 'P' 
In the said letter dated 02.03.68. 

The non monetary Field Service Con-
c'essjon in other stations were conti-
nued as provided !n Annexure 0 0 4  of the 
letter dated 25 .o:. .64 ,f or the Defence 
civi1jans. 

AS a result of the implementation of the Pay Commission 

rec.omnndations there was further modification, and the 

Field areas and Modified Field Areas were re-classified. 

By letter dated 13.1.94 it was indicated that the concessions 

tobe admissible to Defence civilians serving in the newly 

defined Yield areas was to be notified separately. The 

Government of India in January 1995 provided the sanction 

and modified the non-monetaryconcessjons which was made 

effective from 2.4.1993. According to the Communication 

ated 31.1.1995 the following concessions/allowances were 

extended to the Defence civjljans. 

MDefence civilian employees serving in the 
newly defined Field Areas will continue 
to be extezided the concessions enumerated 
in Annexure-c to the Govt • letter No .A/ 
0 2 5 8 4/AG/P83/(a)/97$/D(pay/Servjces) 
dated 25.1.64 Defence civilian employees 

\ 4jJ 	• 	serving in the newly defined Modified Field 
Areas will continue to be extended the 
concessions enumerated in Appendix 'B' to 
Govt. letter No.A/25761/AG/p83/(b)/146-s/ 
2/D(Pay/Services) dated 02.03.68. 

In addition to above, the defence civi-
lian employee,s serving in the newly defined 
Field Areas and Modified Field Areas will 
be entitled -to payment of SpeciaLCornpen-
satory (Remote Locality) Allowance and 
other allowances as admissible to Defence 
civilians as per the existing instructions 
issued by this Ministry from time to. time. • • • 

The Government of India bycomntunication dated 12.04.1995 

made further modlfication/substitution in the following 

Way: 

The Defence Civilian employees serving 
in the newly defined modified Fiecld 

c ontd . .4 
fJ 



Areas will qontinue to be entitled to 
special Compensatory (Remote Locality) 
Allowance and other allowances as 
admissible to Defence civilians., as 
hithertof ore, under existing instruc-' 
tiona issued by this Ministry from time 
to time. However, in respect of Defence 
civilian employees in the newly defined 
Field Areas, special Compensatory' (Remote 
Locality) Allowance and other allowances 
are not concurrently admissible alongwith 
Field Service concessions." 

There 
was further modification by Government letter dated 

L 12.9.95. deetin-thepara 2of the order dated 31.01.95 

substituted the following. 

"These orders will come into force w.e.f. 
the date of issue of this letter 4axnely, 
w.e.f. 01.01.95. In otherwords no reco-
very will be made on account of conce-
ssions like free ration/free single 
accommodation etc. already availed of 

-16 	 by,.Defence civilians as part of Field 
Service Concessions from 01.04.93 to 
30.01.95. Similarly no payment on account 
of SDA/SCA/SCA(RL) will also be made 
from 01 .04.93 to 10.01.95 .' 

H' The oposal was finally examined by the respondents 

• 	uthority and decided that no 'monetary concessions/allOWaflCes 

coUd be granted to the Defence Civilians ,  it was also 

4 	
,made clear that concessions for the Defence civilians 

working in the Field eas and Modified Field hreas shall 

remain extended as provided in the order dated 31.01.1995 

44 	 . 	and l7.04.1995Wth corrigendum dated 12.9.95. The .applicantS i  

are in modified Field Areas and therefore they are not 

entitled for any non monetary Field service Concession. We 

however, find that it will be harsh and oppresive to the 

applicants if such recoveries are made on the strexgth of 

the communication dated 9.2.99. The authority finally 

decided to recover the said amount only in FebruarY ,. 999 

anL -'eref ore the aforesaid move shall be prospective only 

anc 	refore the move taken by the respondents 
-for recovery 

UIA 

4ZA>fr 
. 	 contd. .5 
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the amount on account of free raticn suppledith effEct 

from 31.1.1995 vide order dated 9.2.99 is held to be 

unsustainable and same is accordingly set aside. 

In the light of the above, the app ho at ion s LanU 

di.sposed of. There shall,, however, be no order aS. t. 	oStf. 

$d/ VICE CHAIRMAN 

5/ MEBER 

rtirit to 	flLC C"p 

vfjf-a srtti 

CA IJ.( GUJ5', $1 527  

44ç/9 
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'420404rp T;ST-2(c; 

NO;S4i13 130 imiiab 
Taptssvaij Rai 
ViIP 	: 	.talalpur 

- 	 J;iipur (Mohuidi Xir) 
Sahapur \ 

Dist 	Sainzstipur (liihai) 

- TTA NTO 
 AC Battalion 

C'O 99 APC 

ilFb 20u4 

t 

If is inmared that due to 	thdra -a1 of Field Sejjc (opcesjrt by the 	of india. Mm 'fDf 	leuer Ne B;S?29;AGpSi(;:7 D(P•wSei- ) d 17 Apr 1995 'he payment 01 axue c[ 31 Jan 95 to 30 Scp 98 has become unauthorjscd and Ilcnce trca1e .is pmcnt. 

2. 	()r scrulim- of docnn,1 	it ha been seen 

 

that you are nor coveü h' Cen1 drt 	lii?unaL 	nd hene i hs ten urdred 1i CDA 'ih , 1 'k t!iir letter To FAil 15. N 	 dated 02 Dec 2003 to effect 1-CCOVC1iS i3iiL you p1ioto Copy attached). 

of th abv, 	 tluit ti' 	 will h,
tt iiItur$ pa". 't~ill 

4. 	 you at aftbrdd a tini, of 30 dav froi th d3\ of rfp oithi ir t or ease any lo lhhi OJEC c.  

	

\ 	Ii 	Ii 

Npi1 Aahuunaj 
7 I 

C 41 
- 	

ForCr 1 v. ( np to 

of 	Tp T - 	irSo p1se • 	Qua 	Jene -  JwJJ 
•k1- 	Hii-t'.1', 

rNo,% r)c[hi - 111) 	I 

• 	 I 	 Si ) 	._ i:ti) 	 - 

- 1 

•' 

I 

	

Jui Di' 	) 	 10! infc '.n \ rhttti-\o 3307 Al C C 9 •A! 	 th 19 D 2':3. 

CDA 	hCi 	 - 	1-efc 	er kr Ye FAffl 

	

I 	 LS. \1is 	ol-XflJ di 23 Qt 003 dfli 
F.' 11 15 tFI\! \&-Xyj dt 02 De 2')3. 

10 acith the irn0LnI 10 
33t ih above Lihour incc i. i not 
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AD1INISTRATIVE TRIBUNAL, 

CUWAHATI BEçcH::c1flJAHATI 

In the matter of :- 

O.A. No.104 of 2004 

Tapeswari Ral 	... Applicant 

-Versus- 

Union of India & Ore. 

Respondent 

WRITTEN STATEIIENI FOR AND ON BEHALF OF 

RESPONDENTS NOS. I and 2. 

I, Lt Col K. Bahuguna, Second-in-Commend, 505 ASC 

Battalion, C/C 99 APO, do hereby eèlemnly affirm and say as 

follows :- 

I. 	That I am the Second-in-Commend, 505 ASC Battalion, 
dO 99 APO and as such fully acquainted with the facts and 

circumstances of the case. I have gone through a copy of the 

application and have understood the contents thereof. Save and 

except tihatever is specifically admitted in this written 

statement the other contentions and statement may be deemed to 

have been denied. I am authorised to file the written statement 
on behalf of all the respondents. 

That with regard to the statements made in paragraph I 

of the application, the respondents beg to state that the letter 
NO.420404/Wp/Kg/S1-12(CIV) dated 12th Feb/2004 was issued to the 
applicant on instruction received from CDA Guwahati tilde their 

letter No.FA/II/15/(IFAI/Vol-XXXII dated 02nd Dec 2003 and Hfl 

5 Nour,taln Division tilde their letter No.3307/Al, dtd.19th Dec, 
2003 ( ANNEXURE-I). 

That the respondents have no comments to the statements 
made in paragraph 2 and 3 of the application. 

That with regard to the statements made in paragraph 4.1 
of' the application, the respondents beg to state that the applicant 

is employed with 505 ASC Battalion in capacity of industrial labour. 

His pay scale is Rs.2610-60-3150-65-3540. (ANNExURE-TI). 
1 	

/ 

Contd. .p/2- 



( 2 ) 

That with regard to the statements made in paragraph 4.2 

of the application, the respondents beg to state that the 

individuals serving in field area are only authorized concession 

as per flinistry of Defence letter No.A/02584/AG/PS-3(a)/97-S/D 

(Pay/Services), dated 25th Jan 1964 where as the applicant is 

serving in a modified field area where these concessions are 

not applicable vide Jiinistry of Defence letter No.37269/AGIPS-3(a)I 

90/D(Pay/Services) dtd.13th Jan 1994 ('Anriexure-Ill) and 

appendix 'B' to ministry of Defence letter No.A/25761/AG/P8.-3(b)/ 

146-'5/2/D(Pay & services) dated 02nd 1arch 1968 (ANNExURE'-Iv)- 

That with regard to the statements made in paragraph 4.3 

of the application, the respondents beg to state that the area 

where the applicant is serving has been classified as modified 

field area vide ministry of Defence letber No.37269/AC/PS-3(a)/ 

90/DPayfServices) dtd.13th Jan 1994. Subsequently CDA GUwahati 

vide their letter No,FA/II/15/mFAI/tlol-XXXII dated 02 Dec 2003 

and HQ 5 mountain Division vide their letter No.3307/Al dtd. 

19th Dec 2003 instructed this unit to effect recoveries against 

the individuals who were not covered by the Hon'bla Tribunal 

order dated 04 April 2001. On * scrutiny of our documents it was 

found that the applicant was not included in the initial Order 

passed by he Hon'ble Tribunal,Guwahati. It only included 

Shri Kiahori Ral and thirteen others. The fact was also confirmed 

by the applicant to which he had answered in affireative that 

he was not party in Shri Kishori Rai and thirteen oth9rs. 

The statement that the applicant at the instance of 

issuance of letter No.10614/PC/a  dated 09 Eeb 1999 was working 

in high altitude area near international border of China is 

incorrect. His pay bill for the month of mar 1999 is attached 

as Annexure-V as proof of his presence with Battalion Head - 

quarters at Dahung. 

At the time of issue of Station Headquarters, Tenga letter 

ND.106/4/PC/Q dtd.09 February 1999 for recovery and stoppage of 

field service concession, the applicant was very much present 

with Battalion Headquarters and he was not on a special 

assignment at internatioal border near China at a high altitude. 

That with regard to the statements made in parahraph 4,4 

, 4.5 and 5 of the application, the respondents beg to state 

that letter No.4204047WP/Ks/sr-12 (Civ) dtd. 12 Veb 0 2004 was 

issued to the applicant on instruction received from CDA Guwahati 

vide their letter NO.Ffl/II/15/mFAI/vol-xxxIr dated 02 Dec 2003 

and HQ 5 Nountain Division vide their letter No.3307/Al dated 

19th Dec 2003 (Annexure-!) Since the applicant was not a party to 

Contd. .p/3-. 
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O.A. 74/1999 which states Shri Kishori Rai and thirteen others. 

On interviewing the applicant and Shri Kishori Ral, it was 

confirmed that the applicant was not a party to O.A. 74/1999. 

B. 	That the respondents have no comments to the statements 

made in paragraph 6 and 7 of the application. 

That with regard to the statements made in paragraph 8 

of the application, the respondents beg to state that he applicab 

was serving in high altitude area, near international border of 
China. Applicant did not deem fit to be party to O.A.74/1999._ 

Action for recoveries was instituted vide CDA Guwahati letter 

rb.FA/II/15/PlrAIfvol-xxxll dtd.2nd Dec 2003. 

That with regard to the statements made in paragraph 9 of 

the application, the respondents beg to state that action for 

recoperies has been instituted as per order of Headquarters S 

Pbuntain Division letter No.3307/Al dtd.19 Dec 2003 and CDA 

Guwahati letter NO.FA/II/15/fFAI/V6l-XXXII dtd.02 Dec 2003 an 

hence the stay order should be vacated. 

That the applicant is not entitled to any relief sought 
for in the application and the same Is liable to be dismissed 

with costs. 

. 

VERIFICATION 
S 

I, Lt Col. K. Bahuguna, presently working as Second-in-  

Commend, 505 ASC Battalion, C/C 99 APO, being duly authorised and 

competent to sign this verification do hereby solemnly affirm and 

state that the statements made in paragraphs 

of the application are true to my knowledge and belief, those made 

in paragraphs 	 being matter of record are true to my 
information derived there from and those made in the rest are 
humble submission before the Hon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification o thi'\the 6' th day 

onent 

_000- 

0 
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	cda-gUw@hub.nicJn  

0361 • 2642352(R) 
mx 	0361 • 2640204 (Ii) 

	

OTIIANKUUMA 	
,- 
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JT.ON1ROLLER 	 - 	"' 	
& It frrEE 

• 	

frr, irc'it, 	- 71 

CUN1flOII(ll OF DF.1(if. ACCUtJN1 
UI)AYAN VIIIAf1, N -AuAN( 

GUWAIIATI - 7111171 

4-tt 
11/15/wAl/volXXXI  

Dt. /12/O3 

This is rojar1ifl3 regular iiti0n of overpaid arrouiof 

!io1d service concession- by (;F. 859 EWS and other units cf TerJa 

arrjSSiOfl. In this C0n6tio your attent ion is invited to 

-I 	conforz0 hold on 11 1 04/03 at HQra , -..-EC Kolkata wherein 

it was docidad that your HQrs will take following courso05 action 

for oer3.y  finlisatiOfl ot the ' issue. 

t- o Col wicti was airondy underway to be tinalisOd o- 

pditiQ%tSiY. In this cririOctiOfl kindly ref or to this of f ice 

latter ri0JA/III/MI3C/V03111 dt.23/10/03 addressed to th 

505 ASC 13N and copy endorsed-to you. 

An appeal was to be ma to.thQ1li. Court to contest do  
------- ].___•_;,•__•__••_ 

the stay imposed by CAT _ on recoveries to be made f rm the crap- 

loyoe$ who wore ovorPaid 
To of fact rOCOVOt on from those individuals who are 

it V 
not covered by CAT order of stay on rocoVarIOB. 

• 
I, would be grateful0 it the above MFAI item is examined 

-- 
very 

carofuUY and confirm whether the directives, issued by the 

lIQrs 
EC Kolkata has been cornpliodWith and if so full details 

- - thereof may kindly be intimatcd for our further necessary action 

please . 

- 	With 
Maj 

Qon0DOOp&c KapOdr. vSM - 

rs4 clorPs 
-- 	

- 	 - 



01. I, No Rankand Name 	 $ 64031 	Pmt/L*b 
Shri 	 ri Rai 

Date'of apointrnent 	 i 31 DectiYi 

Date of completion of i2  'yrs tervice 	$ 30 Dec' T 

Date of completion al 24 yrs service 	a. 

Date at promotion, if promoted witrh in a —  
12 Yre eervice 

Dat. Of promotion, if p'omoted with in I —  
24 Yre Service 

~51 

Present scBle of pay 

Present pay as on 09-08-99 

Scale of pay (First Upgradation) 

Preent pay after granting f1rt 
Upgrwdatlon 

Scale of py (Second Upgradatior) 

Pay after granting second upgradation 

134 Date of nt increment 

14. 	nte dated 

20-5-2660-60-3200 

3200A- 

261 ø-Th-65-35 40 

334r - 

- 

01 A000 

— 

Daily Order Part 11 Na& date 

Certified that all promotion farms 
as per the scheme Condition c6 	je11i'a ' 4'WA.4vw' _ 
have been fulfilled•far upgrdato 	 iPnyea,f.R.ch 
under the scheme 	 • 

'Reeommendtion of the Officer 	 — 

Btation i C/ri 99 APO 

Dated i )feb  2001 

PersonnelWr (Otfr for 
Commandent 

HQ 'C' Coy (Sup) 
Q5:ASCDN 

.e.. 	 4n..uq. -------------------------------------------- -, 

& 
ALKOS 
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RESTRICTED 

NO.37269/ACIpS 3(2)I90/Py/Srv;,.p 
Government of mdi? 
MHstry of Defence 
New De'hl-no nii  

Dtd th 	3th 	nary 

To 

The Ch!f of th 	Arrr:y Stall 

	

Fti 	Servica 	Cncess 	to 	Army 	Personnel 
the recommendation of theth Central 

Pay Com ni, 

: 0 •  

S 

• 	
am dlrected to say4at the 4th Central Pay G rrsson 

 28 b of. their Reor 	had rernmmend 	 t' 	
in Par 

C'caon of areas for the arant 	f F!!' 	-vc 	C g 	d tne COflCCS5 • admissible in Field Areas tn krmed Forc 	 should be rev iewd by the Govrnrnent 	The  
been rvipwed 	 r strutre of FlOid Sevice toncesons has sInce 

am drct 	to covy the sancU 	of the President to Implementtinn of the f iOWid 	
taken in thIs reqardd In so ar ' as the off!cers and 	 lbeiow 	Iker rank of Army InCiudinq Army Postal Se,,ice1 are 	nc rn  

1 	 lficafl 	of Areas 	At pres, Field. Areas are classified into thr 	types, 	
Field, ModIfied Field and improved Modlfed F!e!d Ara, 	The aeas ifl whlch Field ServIce Concessions are edm 	 have bee 	re-dej1n• 	Hereafter, .Fleid Areas will be 

a Field Areas and jModified Field Areas only. 

2.2 	
Pre-requisijes for ciass1lfyinq an area as Field Area and Modf l ed Flcicj Area will be as foliow 	:- 

Field Area 	Field Areal is an area where tr600! are de!oyed near the borders for ooerat 0n2! reqJlremts and wh.r 	linmmence oir • 	hostilities and 	O!td 	rIsk to !i!C exIsts. 	-Trôps in 'ucr areas are located for !reas 	o 	operaticc sioeratj ons atone • 	and are Oot !lvIn 	in Catonmet 

Mod!fled Fleld Area : 	c-dif!ed Fi1d Area Is an area where troops e dep!oyed 	soort of 	Combat 	echelons/tr0005 	In an suprt roe. 	Degree of operational readiness is • 	sflqhtiy 	lower 	than Ithat 	in 	Field 	Area, 	thouqh 	Sustained ce COUntlnus. 

2,3 	
The dtaijs of newly d4flned Held Aras and Modified Field Area5  ore ori %.a lited in Appendkes A & Brespectjvely.  

4,  

4: 

I 

ii 
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S 	
S. 4.4 	Mtereon 	if 	

thIjeidIModIfj 	F!e!d Are 	wH 	be 

flotlf k 	 e F d by the Cv 	
r,da fom time tô 

2.5 	Areas 	
d Aread and MQd!f;ed 	

Areas wiU be 

reviw 	Ceery thF 	
The J rey!etv 	rOCe 	wifi comeflce one 

year n edve 	of 	
t10 of hreø ypr 

3i 	Co i o n  t
— 	 'AIIw 

Fi 	 sery 	In Field 
to th Area AIIow2 

Ar 	

be 	
e grant nf 0I 	

d COJPefltory 
Modified Area 

C! eSectivey 

3.2 	The rates of the .atIowane er 	•!v ef beow 

Si 110, 	 Rank 
	monsatory 	Rate of 
Arpa Aowance 	Compe 

Mod;fd Fjd. 
Al 

n Rs ,  nm
ri 	pm • "'Ltc0  

FA above 975  L 	
375 C  

Col (Ta) 	Major 	 85 	
350 

ap 	

325 
2 Lt/Lt  

iC05 including Hony. cen 	 300
225 Comrnssjon ed Offrprc 

1avtjd- 	
4E 	

175 
7.. 	Se / 	 rt 

	

Inciudln 	
S 	 37s 	

icn 
• 	. erstwh 	NC(E)

• 

• 	_ 	__.• ;, 	 .---.=_-------_-_ 
3.1 The condit;-m.

VCirq 
the grant of ComDentory Fd Area 

AiiowaflAfl 
FId 

Area Aliowance in the cee f fcer5 wfti 
be as 

o 	Compensatory' 	
Fe 	Ar 	Riiowance 	and 

Com . 	
FIeld Area 

ulticer  arrives in Flld 	 ommefl e from the date   p t 	
Fieø Are 

os ed tO a 	
a on beino Unit/Formation Field 	

t th 
Ar

e fOiiowlnqexce, 

Exetj 	
: An offlrer who 	

abert from a Field Arf/M6l 
•Fejd Area Fny one or mo.rC of th foiiownq clrcumstanee shH .b 
&/qib/ 	for Comneny Feid Area AiiowanCe/COmpna, 	Modifd 
Fijd Area aIiownc ø  

Conld..,3 
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: 3 
• 	

:)'Fr a..maxjrnum 	
5d!. 	- 	.•. 	

.; 
When Olaced on te sIck ;Ist  on the expiry of the 	

rqvLd 	.that, Immediately 

	

érJo 	
on. the sick iis, ,hreturns te 

an area at whIch the aiiowc is athnissibie; 

. Whpn nn Casual.L eve; 	 . S  

(c). .Whi!e 	
n transa fom one FieLd Arca 'c a"cthar 

(H) Fcr a maxmum. period of 3. months : 	Wh!!e on tporary 
tj  -- 	

.cond!t! 	.:- ..... 
(a) 	ie 

°ffIcer Contiues to be :bo ...n the strength of the Unitjpormation in the Field 
ArealMOIcid FIed Mrea e  

LO) 	
The officer in the ordiay Course retus o duty to a • 	. 	

FIeld : Area/M ifted F!eld Area (not neces3arjy the one from wh 	
he went) on termJn3tIo of the 

temporary duty...; 
. The per! 	

of eb5ence Is soent wholly on duty, 
NOTE 	COmpetory 	Field 	Area' •Mdf 	•Hed 

Area 'itowance wilL not be adm!bi to offIcers hoidi 	
Posts elsewhere who proce 	on temorry auty to a Field .Area/.Modjfd Fi!d A. 

3..2 Compentory Field Area 
AIIowance/Comoensajorv Mod ifled Fldd Ar 	 wifi n 	be admissible In the.foiIow; 

I) 	Wh 	
an Ofttcer is absent from the 	

rea;tio,fie0 Field Area on Annual Leave or Sick Leave or an 
	other leave except Cau 	Leave; 	. 	. 	A 

• 	.:., 	

"When an officer frm . a Peace Area ispeciatly apoolnted to offic 	
in ,a vacv of less than 3 months duratjo 	If the permanent lncumb,t, ct! 	

todraw the Compensatory FLjd Area A llOwance/Comppn try 
MOded Field Are 	Allowance under the exceptions mentioned abv. . • 	

. NOTE 	Coesatcry 
riela Area Aifowance/Com oensat 

Field Area Allowance will not,, be admjssjbl 	!n adt: ExoatrIatior Aiiow8 	Foreiqo AlIowan 	Compnsatoryi Daiy 'wowance forsrvinq ex-Indle 

I 	 S 	•• 	• 3 	
Th .conditions for th .drawall of Comoenatcry Held 

Area AHowance I • . 	 • 	

. 	 t 	
, 	 • 0 

ano lviia It 
led Field Area Allowance !n the case 

Qi .OIOR iflciudlq 
NC(E) 

 
will be the same as olven 	

Pra5olfl-------A to this Ministry5 letter 
No. A/O258Lifr,,pc 3()IS7SD(Pay/ServIc 	) dated amended. 	 • 	

5 

.1 	I 



1/ 

I 

/ 	
LED 

	

Admj. 	 1 	:4:. 
ss 	

Les 
- 

Per S  of a!f, 	.. 
- 	: 	 WII 

• 	

• 	 I!F s1.._ 	 De' • 	 ( !)) 	r- 

4 	rers01 	 Ces A 	 to :- 

4 2 	
erso1

:c,h1ce 	 - 	lormatlo,)ç 
Are a 	o; For 	

. 	 qIbl 
fr 'L 	 Cor0 s  

• 	ti 	 are 
eli 

map. 01 	 - 	

'' 	 1,11 0 
fldi, 	:-

Con 	
O 	

c 	with 
3L 	 fldf), 	';eld 	 I 	 ion 	

' 	p 
LilA rr::r.•L '' AtJQu 	-. 	 o rQs 	e'fr 	 A.- 

iLi1 SubSeo, 	 ernber aj 	 or Modlf,pd r 	I 
r- -'Iher 	 e cI0 	r  toruary 	' !.e 

 wi ll 
 be 

	

- JI ft 	 • Tor 
AAi-

IstryI S I T S 	Oth,.. 	
- 	'e 	 ' Year 	 Ca 

• 	•.64 	otter 	.. 	,-,,.. 	 IvLrI 

• 	n}eld 	Ar 	 4 ici,01, .

, Uta,,5 	' • lk 

°flces 	 - W:Ij 	''G/p3 	.!ver 	
H 	 - 	 a 

to be 9d (D 	
•'a- 	j ssIbf  

	

AA 	iu1lied 	
L'l,S 	'ett 'n thQ 	'LCS) 

IeIçj Ar 	 " S 	 •.r5 
a 	

er 	 V def;,, 

	

e 	 ' 	6 	 S 	 ItlarI 	- 

	

-) 	
•' O• 	A/ 	

1 

	

P•e 
aliowa,. 	 PIDen ri, 	CflOed 

wHj k7/'C,PS S Qiv 	W 
 an 

St 	 ::''' 	1OWP/A 	
15 iat2 	3 '•fflISSIbI 

Jrfce 	
Tr 	Orrnatl 	 ' 'O be 	

r 

ib) 	
NC 	

iiig 
Centre 	

flltS 	

MUltar, 	

- ule to 	
- 

IC) 	
Ctort 	 S hment 	 5• 

MES 
T 	ii; 	 'Cr 

Cd) 	 "'ess I 	• 	 • 

• 	' 	0tfIrj 	
ecJ 

• :• 	Hi0. 	• 	
3 

'1eId 	 uae/U 	 1''11ar Est, In clUd 
, 

- 
ar  

Would -.,. '119h - Alti 	
a 	

ar--!ce  
-andL 	Pt!CabI 	

e 	'_ 	 •eGrjn. 	
-nm det,, 	)er ra 	

'e f0!- ar C0gehjj 	 90Cc 	Servj 
A 	-. 	Of 	te c,, 	 w 	'lfl1at 	of 	 and tare 

	

gahoe i 	:olt1ude 	
;t 	w" 

I ate A; 	 -  
0 "Ce a 	fldf  

	

R7--_-_.-J 	 • 	•gIv 	 Ihe 	 jj -Ui!P 
at- er: 	- L 

OO 0 ft 
• 	 t t?clud . 	')U() f 

C/I!matph11conqefl.f 	
f- 

e 	dOOV  

	

easof 	1 Ow 	'Chen) 	it3di9 	e 	
1Ji1 :1 

I 	 • 	 __ 



F. RESTRrTdn 

:5. 

H 	1. •Lt0, 	& 	above 
2 Ma,or & 	Lt 	ç'g 	T 	) 

4Q 

Captaj 
1 5  

I 2"Lt,N S 
250 • 	. JC 	

!TCh1d h-ig 	fony 200 

S. O?tjcers 180 

6H. 
HMder 

' 
•1 

7. 	t55p/Naj 

iflClUdj0 
StWhjje 	NC(E) 100 

C- 

In R. 

Sv. 

525 

375 

300 
2 0 : :  

210 

1S 

I 15 2niq 	
Altltude/Unc 	

imate Allowance wi!f be 	
mI 5 Sfb(e i n  J 

ad 	to the Com0, 	

area Allowance ad other Concession 

i 

The 	Other 	
Coditn 	

gove0 	
the 	grant 	

Hioh 

	

Afjo 	as giv9n !n th 	Mlnstryus letter 

No, 
 F.69/3!751fl(p,s 	

'date 2L2:7 	
as amend 	

wili COfltln 

• to be 
I . 	 S.  

6. 	Slo  
be 	 Allowance 
rat 	 the 	of 5 	A

use
in Siachen Glac; 

yance at 	 area 

tO - 	
c 	

the fofioi (a) 	
0fflcers 	

o 
1 	

J COS/oRs . 	 m 
800 om 6,2 	Siachen 

Allowances will b 
	

3diSslIe in add 	tc 
'Area Aiioance 	

bt nt wIth Hgh AltitudeflMc 
	

Cilmate 

AUowance 	
Other cond!t; 	oveIng 

qran 
Of S!9ch 	

Miowanc 'a 

COfljnedl 	
MlIstr..i 	

letter No.. l(2)/91/n(p, 	

dated 
 ayl

01 May 9i wiij COntjn,, 	
to be aPPlIcable! 

ConsequenfLa, Effect5 : 
°ffIcersiiü,n 	

wh have been allowed to 

retain am 
-y accmmothtf 	

at the last 	ty siat; 	as• on 
the date f 

Issueof the 	
order5 and Who on 	

q these orders will cease to be 

entitjPd 	
to retain such 8Ccomm,eij 	

may continue to rete 
	the 

acComma,l 	

such time as marrle 	
accommatj 	

at 
the pre5en 

duty statr is made avajiab, 
	

Mtetjvej 	
their famir; 	may be 

to move to a selected 
	o 	residence/h 	

t• Covement 

	

eXpe' ft 
they SO Choose, in aCCrJ 	

exI of F ormation ij 	w 	
vijI not be eliojhf 	

to the 

of• Fd Sejce Concessjon 
	

Upon the Forrnti,u;t being 

the newly def 	
ar5 

wiff be çove 	L. 
	normal 

co,oils aopilCabte In Oe 	
ar3 for ai ourDosq 
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6 

2. 	Cone ssions cnAttacFcmet 	 - 

(a) 	dividus/Daachments from 	Formation / Un 1  t. s 	not 	covered b 
these 	orders 	but iho are . attached 	for 	operatrai 	ptrposes to 
Formations 	or 	Units 1drawinq the 	Fleid 	Service 	Cone = = sons  

the 	attachment 	is 	10 r less than 	two 	weeks, 	be 	entitled 	to the 

concessions 	at 	p.resnt admissible under 	Para 	6 	of 	Annexure 	A to 
this 	Minlstrys 	lett'r 14o. A/ 	54!AC!PS.,. 3a)7-SiDPayIServicsY 
dated 25.1.64 as amjena-ed. 

If the attach4nent  Is for two weeks or more, the aiiowance, 
i.e. Compensatory .ield Area AliowancelComoensatory Mddifled F1eld 
Area Allowance un.dier, thëëftdèrs as also the concessions as 
appHcable as oerl orders referred to in Para 8(a) above -be 
admlss!b!e, 	 I 

'io cash TA!O 	wil! be adrn !ssibk in either case. 

	

9.1 	flate of Elfect 	These orders- wtU come into force wlth ffact 
1st Aørii, 1993. 

	

9.2 	Consequent upon the cominq into force of the revised orders, th 
following monetary allowances will stand wlthdrawn from 1.4.1993 -éxcep 
In cases referred to In Para 11.2 below 

(a) 	Special 	adhoc 	allowance of 	Rs.7OI- pm 	admissible fo 
Off icerq. . 	.. 

(h) 	Separati'onA!!owance of Rs.140(- pm admissible for Offlcersjl 

r•'. 	cL! 	--rv (pip .1 A!! 	nca ran!r.r , ' f'om- Rs II -  - ,• 	 * 

iv.. Soedal Compensatory 	ierte Locatit) Aiiownce 	This atiowari 

(f which is at oreent admissible in Mod ifléd Field Areas/Peace Areas 
the civilian pattern will also stand wIthdrawn but 'w.e.f . 1st Feb 1994. 

11.1 Ad lustments 	The aIIowanc.e.s mentloned in Para 9.2 -above crawn - 
the Individuals concerne:d after'1st 'April, 1-993 will 'be adjusted ag,alr 
the Comp&nsatory Field Area Allowance and Compensatory Modified Fi 
Area Allowance, If admissible.. under these orders. 

11.2 Where 	however, an !ndk'!dja! has become disent Itled - to 
monetary ai1cwnce consequent upon change in the c!assiflcat!on of ar 
no recovery wii 01 the monetary allowance already availed 
by an individuai undetxistinq orders upto the date of. issue of t 

letter. 

12'xistinq orders on , the subject of Field Service Concessions 
stand modified to the xtent indicated above. 

	

- 	 Contd 
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Copyto- 

CGDA. New Delhi:'  

2. 	DS, "1e' Delh! 

tDS, ii, 
	hthu 	 1 

• : 	 DC., . 	 • 	 .. 	 .. 	 . 	 . 

6. . DADSiWC; Char igr 
.DhOS,CC, Meerut. 

• 8. D?DS, Na, Bombay. 

• , 
.9. -.. CDA(Oticer8), Pune.. 

DehridUfl.. 	 .. 

11. CDMNaVY), Boba. 
12, .CDA(PenSiOflS), Ai1thabad 
1.cD(Fys), Ca1cutt 
1 	C1DA(Rs) South, 	ga1oe 

Meerutlf 

16. 	(cC 	Mert 

CDSC); PW 
le tD7('C) 	Chaedc2rh 	' I 

:Y19.'.CDA(NC) Ju n.Jullddhr' 
• 	 f 	 •. 	 . 	

L. 
- 	 -' 	 -  • 	 • 	 - 

,2.Dy..CDA()a NwD1hi.1 

• 	22DirctOr;0 	u 	anci r A+C0Urt  

ZAPS Section1 Nagpur z 

14 23, DaxeCtOr of A'djt, P&T,gPu. 
CDA. Luc)c.nQW nd MadrS'r' 

. .:•;. • 

1G/PS-3(a) 	-'. •2OO...cpie9 	 ' 

• 	26.' DCOAS/SD-1 	-•.'. .17 cpieS 	 • 

	

27. E-ifl-C'S Br/E-l1- tS cbies 	•. 

	

7 cboies 	. 	 . 	 • 

29. Mco 	BrnCh/QS - S - 3 cooies 

• 	 .
£ £ 	 • £ 	 £ S 	 - 	 ' 	 . 

1. 	 Pra. 	2. cD/(P1r), D&'rthfl, 

Cens..ons), 	4. cD(O-s), Sc.th 

fl 	 z3aiigaiore. 

• '5'. 	c 	(ORsi 	orth 	 • 

• 	. 	MerUt.: ,.!'::: 	 ,:. 	.. 	 • 	 • 

I 	 CD 7 (CC), reerut 	8 	CDA(WC 	chanWçarh 

•  9.  '.CDi(NC),JU nd 10 ••(-y- 	
Calcutta 

-. I 	 • £ 	 • 	 . 	 , •. 

11. cD(Ec)ptna. ' 	 12. Dy. cp.C?.F), New D1hi. 

'. 	 - 

Ck 
• 	 ' 	 • 	 - 	

. 	 • 

	

. 	 . 

APS ScCtiCri- Nagpur. 
CD\(i'aVY), 5by.15. CD(ORS), cc~ntral, NagUr. 
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App ndix A to Govt of Idja 
Ministry of 
AG/'3 
aid i3 Jan 94 

4,.,  
LIST OF FIELDE A S

, 

i. 	EASTERN COMMA 	 . 
.pc 	; 

(a) Arunacha1pxas I 

(i) 	Tirap and Ch.ng1ang Dstrct, 

A]l,areas North of I 	JO1g pnt 
4448 in LZ 4179-Nume Dong S 3 2 72-Sepla MT h 2 S3-Pa1in MO 92 l -Daooriio NR 5B4l-Alcng 

fl NL l?3-t 
3l96Tlddinq Tuwi 1 T 

6369-Hayuliaflg 	33 	
01 70-Tawa)cen 	MT 

' 8 l3G -Charpaj. Bun NM 8814 all inclujt 

) Mnipur and Nagalard States 

(c) SikUni. All areas North. and NE of iin,e 
joining Phalut LV 47O-Gezing LV 

70 59 -Mangkh LV 
6 iO-Peniang La LW 066 6-ng1i LW 1448-B? 1 in 
LW 2453 on Ifld 

border - all iflciUjre. 
2, 	WESTERN COM!ND 

Himachal Prade. 	- All areas East of line 
ioInng Urnasila NV 3951 

Udaipur NY 8663 .- Mani 
Karan 38. 2300 - PIr Parbaj Pass TA 1 453-Taranda 
TA  

2335-Barasu--pass TA 6801 al1 inclusjv,  
3. 	C2= :, ,., TRAL COMMAND 

Uttar PradeTh 	All, area North and NE of line 
Oifling Barasua Pass Gangnanj TG 1362-cjovj 

Ghat TG 0937-Tapovan • TH 122 Munaiarj TN 
89 82 -Relacrad TO 21G6 a11 inclusive. 

RESTRICt .,rn 
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Appendix A 	Ontinued 

COMMAND - 
() 	 ac1akj-1 	Sector..;Ar,: 'North 	and 	East 	of line 	DoinirgZoIa 3036 - 	BaralachalaNF 672 	along, 	the Greet 	Hialaya- 
inC1U1V 

angelj 

bj 	Valley Sec€nr.  :- 
Al easwest 	of 	line 

Ciflt 	1556 
- Naushara MY 311?5 

in NR 54 R 0 	Gui10 
Ringapat iT 2133 - 'Handwara MT 2043 	- 	Laingyal 'lj2339 

4565 	- 	orth of 
BUrIkU 	MT 5453 	-. 

line 	fJOifling' poInt 	Ô3 	- 
:•2• 	J Z 	1aa11 

S 	 - 
• 	I 

- 
(C) 	amu-p,nr, 

A.L1 	areaswes'oc 
jOinIng. Tip of Chiken.. Neck R-b .7O733&na1: J u n c t i on 	RD 	64 

- 	awa 	Brahmana, Pr 	13 	- Cnaukj 	RD 	6393 	
-{ 

Poad 	tf 	 fr 	- 
Bararga1a 	irlY 	3854 - - 	Point 	15'56 	iINIR •

u

. 
inc l sive 

--.. - 	 - 

- I. -, 	 - 	• 	• 

• -: 
':,. 

5- 

I 
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RESTRICTED 
•1 

Appendi;f B to Govt.of India 
t'iinistry of Dfence 1etterN 37269/ 
AG/PS 3()/90/D(Payrvices) 
dated 13 Jan 

(Rfer8 to Para 2.3) 

LIST  of MODIFI E D FIELD'AREAS 

S.QUTHERN ANO WESTENCOt4MAND 

(a) Ralasthan a nd Punjab 	Area5 West of line 

joLnin g Jessai, Barmer, %Jaisalmer, Pokharn, 

Udasar.1ahajan Range, Sutatarh, Lalgarh 

Jattan, .Abonar, •Govindaarh, Fazil1ca, Jandlala 

Guru Moga, Dholewal, 
• 

Seas, Bir Sárangwal, 

Hussainiwala, Dera. Baba Nianak.i  Laisain Bulge upto 

the International Border 411 inclusive, 

(b) Haryana. Satrød (Hisar) 

- : 	
(c) Hinacha1Pradésh. - Areas North of line 

• 	joining . Narkhanda, • Key ong upto Field Area 

line/High Altituda:line. 

EASTERN COMPD 

(a) Assam and Arunachal radesh 

(1) Cachar and Norti Cachar Distts of Assarn 

including Sllohar. 

(ii) 	All aree ofArunachai Pradesh and 

Assam North of Rj.ver Brahmaputra less 

-..-Tejpur, 

 

Misamarl, and1Field Areas. 

(D) State of Mizorarn andTripura. 

(c) Sikk1rr and 	stBeng41. Areas Northwards of 

line joining Sevoke 'LV 91 
1
12 - . Burdong LV 9850 - 

Sherwani LV 9453 - Bagra1ot LW 0113 - Damdim LW 

1109 - New Mal - Hsimera Q8 7894 Ganga. Ram Tea 

Estate QA 1377 upto the High Altitude line/Field 

Area line/Internatioia1 Border all inclusive. 

1~v 

I 

0 



I 

A 

yi 

Appersdjx 3 COfltjnue I 

!NTRL CbMMA 	 f 
Areas Nort' of line J oining UttarlashL Kazan 
Prayag, 	Gauchafr: 	ohIath, 	Charnolj, 	Rudr 
Prayag, 	sicote,I Chararnaaad 	Dhar.chIa, Kasáu].j 
and Narendra Napar uptrInternational Border all 
i'1Ci5jve 

NORThERN COMMAND 

(a) Valley Sector Areas West 61 ]ne Joining 

Pattan, Bara.,11a, Iupwara, Druqmu1, Panges, 
Mankes, 	Pun.yar 	Pánth 1a 	Cho'k, '? Ithanabal, 
Anantnag, Khundru and hru uptote 

Citjng High 
Altitude line all .inclu.jVe. 	i 

• 	
(b) Jarnrnu Region. Areas kiesto;,JJtne jFoining - 

Brahmafladp 	Jindra, Dhansal 
Katr 	 Cnatt, Batote, a tnLjj Top, Ramban 
and B.anihal.uDtO t 	existing High Altitude i,in 
all irciu5jve 	 - 	' 

0 	 X. 	... 
7. . , .; ... ........... 	 - 

. 	 .. 

•: 
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dT' 	 REST1ICTED 

4
perioix C to 

Govt of India 
inistry of Defence letter 	37269/ 
A4/PS 3()/9O/D(?/Servcea) dt 	ens 9 
(*erre te  

LIST OF HIGH ALTITUDE (UNCOiGENIAL, CLUkATE)' AREA 
I 

1. 	JANIIU AND KASH!IIR - A4ea along the following line 
d beyond : 

• 	 Cease 	Fire 	LIne 	nui1ah 	crossing 	NN 	2180 SOUTH 
along 	nullab 	to 	NALA 	Jun.c 	NN 	1969 	SOUTH along 
nullah to 	ICHINAI BAR NN 2048 - SOUTH EAST along 
nala 	to 	SOWAHARG 	NN 	3443 	ZOJILA 	NN '5141 SOUTH 
E1ST 	along 	KASHMIR/LADAKH 	boundary 	passing 

• 	 through heights 17573 	'¼NH.73)19590 .(NN 72) 19830 
(NW 	91) 	17672 	(NN 	80) 	ARIABAD. (No. 	10,) SOUTH 
EAST 	along 	boundary 	to 	GR 	NT 	2490 	SOUTH along 
boundary 	to 	point .21570 	(NT. 	2466). again along 
boundary to CR NT 2758 EAST AND NORTH EAST along 

boundary to CR NT 4269 SOUTH EAST along bounc3ary 

to HAGSHULA 	(NT 5662) 	SOUTH EAST along boundary 
to 	UMASI'LA' (NT 	68. 50) 	SOUTHr and 	SOUTH 'EAST along 
boundary to 	(CLb 	JOT 	UT 9420) 	KAZALWAN GUREZ 
REGION, 	RING PAIN AND RING BALA REGION, .TITHWAL 

AND TANGOHAR REGION AND DODA. 

• 	2. 	HIMACHAL. PRADESH - Area along the'following'ljne 
and beyond  

- 	Along foot. pathand thon nuilah to Point 12380(Nz 
0891) along MIYAR nullah to iti 	juction with 

AD at (NY 8663) SO(JIH 4AST &long R QABOR(NZ 431 

RESTR IICTED 
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